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IN THE CENTRAL ADMINISTRATIVE TRIRBRUNAL HYDERARAD RENCH HYDERARAD,
0.A.NO.1202 of 1995,

Batween _ Dated: 10,10,1995,

1. Central Excise and Custems Gazetted Executive Officers
Asseclatien Hyderabad c.mmissionerate at Hyderabad rep. by its
President 0.S.Reddy.

2. o.SoRe‘ti see APP]— lcants
And '
1. The Chief crmmissioner eof Custems and Central Excise, Hyderabad,

2., The Cemmissiener ef Custems and Central Excise-I, Rasheerbagh,
Hyd .

3. Cemmissiener eof Custems and Central Excise-II, Basheerbagh, Hyd.

4, The Deputy Cemmissiener(Persennel and vVigilance), 0/0 Central
Excisé and Custems, Basheerbagh, Hyd.

®

wee Respendents

Ceunsel fer the Applicants : Sri, L.Prabhakar Reddy
. Ceunsel] fer the Respendents ¢+ Sri. N.R.Devaraj, sr. CGSC.

CORAM:

Hen'ble Mr, A.B.Gerthi, Administrative Member
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The Chief Cemmissiener ef Custems and Central Excise, Hyd.

The Cemmissiener of Custems and Central Excise-I, Basheerbagh,
Hyderabad,

-
i

3. Cemmissiener ef Custems aﬁd Central Excise-II, Basheerbagh, Hyd.
4, The Deﬁ ty Comhiésioneripéréonnql and vigilance), 0/0 Central
Excise and Custems, Basheerbagh, Hyderabad.
5. One cepy| te Sri, L.Prabhakar Reddy, advecate, CAT, Hyd.
6. One cemy|te Sri. N.R.Devaraj, Sr. CGSC, CAT, uyd.
7. One cepy to_Library, CAT, Hyd,
8. One spare cepy.
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0.4,No,1202/95 . ¢ Date of Order: 10,10,95

{ " As per Hon'ble Shri A,B.Gorthi, Member '(Admn.) X

¥
+

Heard Mr,Prabhakar Reddy, learned counsel for the
applicant and Mr.N.,R.Devraj, learned standing counsel for
r oo . AT . P oo . " R

tne«respondenté,- PR lg-

2. The applicant in this case is an Association titled

“ & - -

“Centfal Excise and Custom Gazetted Executive Officers

! -

Associstion®, ﬁyderébad, Commissionef of Customs and Central
Excise represented by its Preéident Mr.O.S.Redéy. Apart from
the fact that this appli¢ation has been filed not iqbonformity
with Rule 4 (5) (b) of the C.A,T. (Procedure) Rules, I find

Ko - :
that this wild not a proper case whetre the Association as such

- I . {_: 1
can be said to nave ;:;; grievance ;;é—ehe—maélei—eé—gsievaﬁee

of a few 0f fts employees.

3. In view of the above,learned counsel for the
applicant states that he would like to withdraw this OA
for resubmission in an appropriate form, The OA papers may

be returned to tne learned counsel for the applic ant.

Member (Admn, )

( Dictated in Open Court ) Rl
m.ﬂ-eﬁ,:(hM (x)

Dated : 10th October, 1995
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APPROVED RY ~

- IN THE CENTRAL ZDMINISTRATIVE TRI”UMAL
IIYDERABAD BE'ICH AT HYLRERABAD.

.
.

HON'BLE MR. A.B. GORTHI, ADMINISTRA-
: TIVE MEMBER.

~PRDUER/JUDGEMENT ¢

DATED: | !@// L ,1995.

éﬁ‘__‘ « ’ ) . "\‘a’!. |
o.a.m0. - [Ro2-[GY
LIPS (PriiET )

ADMITYED AND INTERIM DIRECTIONS ISSUED.

@S moy je. -fefuand
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DISMISSED AS WITHDRAWN.
.DISMISSHD FOR DEFAULT. j_ :

, (’
ORDERED/REJECTED. 5
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NO ORDER AS TO COSTS. /J;‘\\ ;
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